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personnel by Naga
Hostiles (C. A.)

[Shri Y. B. Chavan]

for the country took a very brave deci-
sion and went and faced them. So, I
am not saying that this is a small inci-
dent; it is an important incident and
& serious incident too.

Shri Hem Barua: They were brave
sons of India.

Shri Y. B. Chavan: Of course, they
were.

The hon. Member had raised am-
other major question also. I have said
this is not mere hooliganism, but cer-
tainly there are some political designs
behind it, and they are taking advant-
age of the inter-tribal disputes and
rivalries amd jealousies. . . .

Shri Hem Barua: And also taking
advantage of the cease-fire, . . .

Shri Y. B, Chavan: . .and orga-
nising their activities accord.mgly I
am quite aware of this serious politi-
cal design in this matter
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Shri Y. B. Chavan: I cannot answar
all thess questions. Even if I had
received some documents, it is very
difficult for me to say “Yes' or No'. 1t
is rather very difficult, when he asks
for defails about this matter. But I
can only sy fhat the effort to elimi-
nate these elements from that area is
the only effort that we have got to
male,
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1218 hrs, .
PAPERS LAID ON THE TABLE
NOTIFICATIONg UNDER TCUSTOMS AND
CENTRAL ExCisEs AND SaLT AcCTs

The Minister of Parliamentary
Affairs and Communication (Dr. Ram
Subhag Siagh): On behalf of Shri
K. C. Pant, I beg to lay on the Table—

(1) A copy of Notifleation No.
G.SR. 1080 published in
Gazette of India dated the 15th
July, 1967, under section 138
of the Customs Act, 1982
[Placed in Library. See No.
LT-1217/67].

A copy each of the following
Notifications under section 38
of the Central Excises and
Salt Act, 1944:—

(i) The Central Excise (Eigh-
teenth Amendment) Rules,
1967, published in Notifica-
tion No. GS.R. 1073, in
Gazette of India dated the
15th July, 1967.

The Central Excise (Nine-
teenth Amendment) Rules,
1967, published in Notifica-
tion No. G.SR. 1074 in
Gazette of Indix dated the
15th July, 1967. [Placed in
Library. See No, LT-1219/
67T].

(2)

(ii)

_——

12,19 hrs,
PERSONAL EXPLANATION BY A
MEMBER

Mr. Speaker; Shri Ranga wants to
make some personal explanation about
hia speech on the Fi.nance Bill,

Shri Ranga (Srikakulam): With your
pennmmlmﬂ:toc&mtctmxeaﬂjer
statement made on the 24th instant in
the course of my speech on the Fina-
nce Bill. I had said that:

“I have here with me a ]ut of
industfies where the production
has gone down..

Whatlmmﬂymtodtew was
this: .

“I have here with me a list of

industries where accumulated
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stocks have been piling up in the
following proportion when com-
pared to their average annual pro-
duction at the end of 1966, and,
therefore, their current produc-
tion has had to be solved dowm...

12,19} hrs.

[Mg. DEpUTY-SPEARER in the Chair]

I would request the House to excuse

‘me for my earlier inaccurate state-

ment.

Shri D, N. Tiwari (Gopalganj): The

Finance Minister had corrected it al-

ready in his speech yesterday.

12.20 hrs.
BUSINESS ADVISORY COMMITTEE
Smxte RepORT
The Minister of  Parlinmentary
Affairs and Communications (Dr. Bam
Subhag Singh): I beg to move;

“That this House agrees with tke
Sixth Report of the Business Ad-
visory Committee presented to the
House on the 26th July 1987".°
Mr. Deputy-Speaker: Motion moved:

“That this House agrees with
the Sixth Report of the Business
Advisory Committee presented to
the House on the 26th July I1867".

Shri S. M. Banerjee (Kanpur): In the
Report, we find that some of the items
we wanted to be discussed here have
been included. I am happy that dis-
cussion on & motion by Shri M. L.
Sondhi, myself and others on the
Gajendragadkar Commission report on
DA has been included. But what I
wpuld plead with the hon. Minister
through you is that since the hon.

August 1967, the agitation will be
much more and hence the discussion
here should be held next week itself.

Secondly, I am told—I have read it
also—that the very important item of
a,descussion on the Hazari Heport and
the Monopolies Inquiry Commission
Report has been put off for the next
session. ] am told this has been done
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for want of time. As far as I know,
all my friends represented on the
Business Advisory Committee pleaded
with the government representative
that the Unlawful Activities (Preven-
tion) Bill should be pushed off to the
next session. After all, there are the
DIR and PD Act to punish people if
guilty of anything. So I would request
the Minister of Home Affairs and the
Minister of Parliamentary Affairs to
have this postponed to the next session
and put the other discussion I wanted
on the agenda in its place. If we do
not discuss this matter now, it will be
delayed for three months. By that
time, many a mischief might be done.
So I plead for reconsideration of this
decision, Nothing is going to be lost
by pushing out the Unlawful Activi-
ties (Prevention) Bill to the next ses-
gion; heavens are mot going to fall. Im
place of that, five hours should be
given to the discussion of the Monopo-
lies Commission Report and the Hazari
Report (Interruption). It may be
more, I do not object, but it should be
discussed and it should not be pushed
out. _

Dr. Ram Subhag Simgh: As the
House knows, Government have ne
objection to have a discussion of the
Hazari and Monopolies Commission
Reports. But it was the BAC on which
all the leaders of various groups are
represented which took this decision
ta push out that discussion to the next
session.

Shri Vasudevam Nalr (Peermade):
But we requested him to ask the Home
Minister.

Dr. Ram Subhag Singh: I was also
there, It was not pushed out at our
instance; you decided that it should be
pushed out.

Regarding the Unlawful Activities
(Prevéntion) Bill, we are not prepared
to have it put off to thé next session.
RegtrdjngtheDAnpwt.wehlw
iaraedtohaveadmmnthuses-
sion. . It is within the competgace ot
ﬂleBuanmwym to
allot time. I am not syre abeut jts
cmnmgupnutwoekhecnugthedis-
cussion on ceiling on individual expea-



